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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

WEDNESDAY, THE ELEVENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 160 OF 2026

Writ Appeal under clause 15 of the Letters Patent preferred against the order

dated 18-09-2025 in W.P.N o.2170 of 2024 on the file of the High Court.

Between:
lV/s S.D. Polymers, F.S. Road No. 5, lndustrial Estate, Chandulal Baradari,
Hyderabad -500 063. Rep. by Sri A. Ravinder Goud (Proprietor), Mr. Najeeb
Shariff (Beneficiary), S/o Late Omer Shariff aged about 58 years, Occ.
Business.

...APPELLANT

AND
1. The Vidyut Ombudsman for the State of Telangana, 33/11 KV Substation,

Beside Hyderabad Boat Club, Lumbini Park, Hyderabad.

2. The Assistant
Hyderabad.

3. The Assistant
Hyderabad.

Engineer, Operation, Chandulal Baradari, TGSPDCL,

Divisional Engineer, Operation, Miralam, TGSPDCL,

4. The Assistant Accounts Officer, ERO Salarjung, TGSPDCL, Hyderabad.

5. The Divisional Engineer, Operation Charminar, TGSPDCL, Hyderabad.

6. The Superintending Engineer, Operation, Hyderabad South Circle,
TGSPDCL, Hyderabad.

7. The State of Telangana, Rep. by its Principal Secretary, Dept. of Energy and
Electricity, Secretariat Building, Hyderabad.

..RESPONDENTS

lA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to



stay the operation of the order dated 18.09.2025 in WP. No. 2170 of 2024,
pending disposal of Writ Appeal.

counsel for the Appellant: SRI BASA CHANAKYA, REp. Ms. NIsHTHA

counsel for the Respondent No.2 to 6: sRl N.SREEDHAR REDDY,
SC FOR TGSPDCL

counsel for tre Respondent No.7: sRl P.GANESH, Gp FoR ENERGY

The Court delivered the following: JUDGMENT



IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT TIYDERABAD

THB I{ON'BLE THE CHIEF JUSTICE SRT APARI]SH KUVIAIl SINGII

ANT)

THE HON'BLB SRT JUSTICE G.M.VIOHIUDDIN

WRIT APP No.l60 of2026

Dated: 11.02.2026

Between:

Mis. S.D.Polyrners

...Appellant

and
The Vidyut Ombudsman for the State

o{' Telangana, 33 I I I KV Substation,

tseside Hyderabad Boat Club,
L.umbini Park, Hyderabad,

and 6 others.

... Respondents

JUDGMENT:

Learned counsel Sri Basa Chanakya, representing learned counsel

Ms. Nishtha, appears for the appellant.

Sri N.Sreedhar Reddy, learned Standing Counsel for Southern

Power Distribution Company of Telangana Limited (TGSPDCL),

appears for respondents No.2 to 6.
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Sri P.Gancsh, learned Government Pleader lor Energy

Dcpartrn:.nt. appcars fbr respondent No.7.

2. O,r the basis ol'an insplection conductecl on 21.12.2020 by the

]'GSPD(lL, it rvas observed as under:

"At the tirne of inspection it is observed supplir using for plastic irrdustry
(pla:;tic cuttirrc,. nrelting plastic and plastic Dhana) and also it is observed
that in Ihe prenrises 7 no service single entrarrce using same activity
[ollcs'ing scrrices are l. i\43-5114 sanctioned load l0 HP connected load
26 trP 2. M3-rst07 S L-20r-{p. CL25 Hp, 3. M3-17945 SL 80 FIp CL 78

ltt,.1. M3-129i6 St.5 HP Ct. 30 ltp 5. M3-14606 St_ l5 Hp CL 88 l-tp

6. ivli-i813 Sl. l5 tIPCL l: IIP 7 ivli-1966 SL43 HP CL43 HP. Hence
7 uos serviccs clubbed by clubbing tlre counect load is 302 I-lP, but as per
sanctiorr loacl is 188 IlP. ,,\s per CTCS taril'f is load exceed 100 HP the

scr\ cc rnal bc billed urrder II-l- category'."

3. Tlte arrear bills with back billing as against all seven connections

u'ere rai:ied against thc appcllant, r,vho is proprietor of one of the

conncctic'ns, invoking clause 3.5 ol'the General Terms and Conditions

ol' Supplr, (hereinaficr ret-erred to as, ''Conditions of Supply"). Clause

3.5 of tlie Conditions of Supply is quoted hereunder:

"3.5 Definition of Separate Establishment

3.s. r For the purpose of the GTCS, separate establishmerrts shall
irrclude the follo'uving types of establishments:
i. I{aving distinct set-up and staff;
ii. Owned or leased by different persons;

iii. Covered by different licenses or registrations under any

larv where such procedures are applicable; and

iv. For dornestic category, the households having a separate
kitchen.

Each scparate establislunent will be giverr a separate point of
supply.

3.5.2

. i: ,4,:'jili
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3.5.3 Notwithstanding the above provisions, the Company reserves
the right, where it is reasonably established, that the consumers
of the same group or family or firm or company who are
availing supply under different service connections situatecl
within a sirrgle prenrises by splitting the units, the Company
may treat such rnultiple connections existing in tlre single
premises as a single service connection and charge the total
consumption of all the consurners at the appropriate tariffs
applicable for a single service connecfion. An-v officer
authorised by the Company shall issue notices to the concerned
consumcrs asking tlrern to furnish a single application for all
such services and to pay required charges for nrerging tlre
services into a single service.

3.5.4 Wherever the total connected load of all such rnultiple
connections exceeds 75 HP, the consumers must rrecessarily
srvitch over to HT supply or LT IIt(B) as the case may be and
regularize their serviceg duly following the procedure fbr
availing suclr suppl,r-. within 60 days l'rorn the Date of Service
of such notice. If the consurner still fails to pay the necessar),
charges to convert to the specified category, the services will be
disconnected after 60 days frorn the date of service of the
notice. Pending such switch over, the licensee shall be entitled
to bill the service at HT tariff as per the procedure mentioned
under clause 12.3.3.2(i)."

4. The challenge thereto by the appellant before the Consumer

Grievances Redressal Forum of TSSPDCL (Greater Hyderabad Area)

(CGRIT) in C.G.No. ll6l2[22-23/Flyderabad South Circle \\:as

disallowed by order dated 26.09.2022, but with the direction ro raisc

bills from the consumption month and not prior to date of, inspection,

inter alia, holding as under:

"17. In view of above discussion supra, the Forum is of the opinion
that the Responderrts are entitled to club above said seven number
services into sirrgle service connection as per the Clause 3.5.3 of CTCS
and claim the bills urrder HT category from the consumption month in
which the clubbing of services proposed until switching over to HT.
Neither in GTCS nor Tariff Orders, it is mentioned about the back
billing of clubbed services prior to date of inspection. The Respondents
have failed to submit any rules and regulations to support their claim of

/
/
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lrack billing for the period prior to trre date of i,spectio*. As per clause
:.5.4 of GTCS, the ricensee shail be entitred to'biil the service at HTteriff as per the procecrure nre.tiorecr under crause 12.3.3.2 (i) of()eneral Tenns & conditions of Suppry categoricaily says that the
ser'iccs shall bc billcrl at tlrc r.cspecti'e IIT' taril.f rates from the
corrsunrption nronth in rr lrich thc un-authorizecl additional load is
detectcd, i, the instanr casc. the irspection dt: I0.lz.zo20 o, which the
rrrultiprlc scrvice connections fourrrj irr the sarne prenrises and being usecl
['rr thc same purpose. 'l'herefore, rlre Forurn felt that the back billing
i:'sucd_ b-v tlre Respo,dents prior to date of inspection is not irr
a:cordalrce rvith larv and tlre sarrre is liable to be set aside. However the
Resporrdenrs arc entitred to crainr trre biils under r{r' category by
c ubbirrg tlre ser'ices irrto sirrgle se^ice for the total co.sunrptiin fromtle inspection date i.e. r0. r2.2020. '['he Forum has also observed that
tle bills of all the se^,iccs are still [rcing issued under LT category even
tlouqlr the services were to be cl.trbed from the clate of inspJction i.e.o, 10.12.2020, r.vlricrr srro'vs crear .egrige.ce on the part of the
R:sporrdents. Therefore, the poirrt .o. (i) ii answered in favor of the
C:rnrplairrant /Consumer. and against the Responderrts.

In tlrc rc.sult tlrc gri.t:t,anct,r'rttrtprairttfited on 07.07.2022 by the
C'nqtloinant,'consurner i.r ru:rebl, uiltn'ecr ,,ih thu loilott,ing directions
lo llrc llesp<tndc rt ts,/Lice t*ee.-

l1 T'he l?e.sponclcnt.s are hereb_t,directed to set aside the back
bitling case v,ithin (15) cta.v.s.fi'ont trrc irate of receipt of rhis order copy
ar,d shullfile thc compliance report along with thi soitsyartory letter-of
t he C o ntpla inan t/C onsunrcr.

2) The Licensec r.s herebv direcrerl to take necessary
tli':ciplinor'r, ttctictn ugoitt.tt the c,,,,,rllerned of/icer'; for the detay irt
icl,'ttti/t ing the tntrltiplt: st:t'r'it'c conrtat'tiorts u,iich are"being used by the
(-t.rr.\rrntcr in rlte sante ltrcmi.ses.frtr the satre purpose, ancl for not
ru..rinc rhc set'lan numbei 

'ct'r'ices'biils 
uncler HT caregory by clubbing

all tltc 
';ervice.s.fi'om 

Janutrry, 202r uncr reporr co,rpriarle within (r5)
do.vs.from the dutc o.f rece ipt of the Order.

The Complaint is disposed olf accordingly.
The conrplainant if aggrieved b1, the above order rnay approach

the "VlI)YUTH oMBUDSMAN" situated at First [;loor, r:lit iiv suu
Statiorr t{1'derabad Boats club l-arre. Lurnbi,",i park, Hyderabad-S00
06-i- within 45 days frorn the date of receipt of this order'as per clause
3.I 9(a) of Regulation No.3 of 20 I 5 of f SEi{C.',

5. AIter that, the TGSPDCL raisecl bills without the affears. All the

seven consurlrers preferred complaint cases, being C.G.No.34 412022_

23lHyderirbad South circle and batch cases, before the learned CGRF

which were disposed of on r5.05.2023 rvith the following directions:

I
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* 16. The above clause gives authority to tlre Respondents to
disnrantle tlre service by rernoving the material, rneter, cut out etc. In the
instant case, the cornplainants/consunrers representative herself admitted
during the time of hearing before the Forum on 13.04.2023 that the
mcters are available rvith them. Therelore, the lrorum felt that the
contcrrtion of the Respondents that until and unless submission of meters
by the c--omplairranr to the Respondents f,or final bill and payment of'
arrcars agaiust soven service corrnections, the services cannot be
disnra.tled is tcnable. Thereby the rejectiorr orders passed by the
Responderrts in respective dismantre of, seven service connections is
proper and in accordance rvith the larv. l-herefore, the Forum is of, tlre
opinion that the complainants/consurners are liable to pay allthe arrears
including demand to be raised by tlre Respondents as peithe-final meter
readings pertaining to seven service connections for dismantlement ol'
sen,ice. 

-l'hus, 
the point no. (i) is answered accordingly.

ln the rc:;ult, thc gricvance conplaint filed on 05.0t.2023 by
the re.spective conplainants/corisumers are hereby allowed partly wiih
the fttllov'ing directions to the Comprainants/consumeri and the
Respondents;

(i). The Contplainants/Consumers are hereby directed to pcty
the urreetr.s againsl lheir respeclive .service connections as per lhe
demcutd (final reaelirg) raised by the Respondents within (7) diys frorr
the date rl'issuance of demand notice by the Respondents.

(ii). Tha Respondents are hereby directed to dismantle the said
seven service connections vtithin one month after payment of ail the due:i
against the said service connections duly following the departmenlal
rules in vog,ue and report compliance.

'['lre Cornplaint is disposed off accordirrgly.

Tlre cornplainant if aggrieved by the above order may approach
the "vIDYUTH OMBUDSMAN' situated at First Floor, 33/il KV Sub
Station, Hyderabad Boats club Lane, Lumbini park, Hyderabad-5O0 063,
within 45 days flrorn the date olreceipt of this ordet per clause 3.19(a) of
Regulation No. 3 of 2015 of TSERC."

6. [ror alleged non-compliance of the directions, the appellant

approached the vidyut ombudsman for the State of relangana

(hereinafter referred to as, "the ombudsman") in Appeal No.3g of 2023-
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24. The, appsnl r.vas rc.iected vide the order dated 12.12.2023 with a

clear finrling at paragraph 23. rvhich rcads as under

"2i. A carcfirl perusal ol tlrc .\ward in Cl.G.Nos.10612022-23
dt.25.09.2022 and rlrc con)nron Arvarcl in C.C.Nos.344 to 35012022-23
dt. 15.05.202-l arrd thc order in C.M.l,.\o.2 ctf 2022-23 and the irnpugned
retu'ncd letter orrlv qoes to slrolv that tlrc [:clrunr tbtrnd the seven Service
Connections rvcre irrvolred in sinrilar t\[)c of activity by,a group of
l)ersons."

7. On compliance of notice also thcre was a specific finding in

favour or'T'GSPDCI-. -[he irrspection report \\as also extracted in the

order passed by thc ornbudsnran. -l'he 
appeal rvas accordingly re.iected

confrnning the au'arcl passed by thc learned CGRF. Thereafter the

appellant approached the learned wrir court by frling W.P.No.2l70 of

2024 witt a praycr to set aside thc order passed in Appeal No.38 of

2023-24 dated 12.12.2023 bv a u,rir of <;ertiorari. An interlocutory

prayer was also nracle,u ."rrnd the anrount of Rs.22,86,385/-. The same

has been declined b1, ,1r" learned rvrit court, by irnpugned order dated

18.09.2025. inter alia,holding as undcr:

"6. Morcover, petitioner, wlro approached this Court under Article
226 of the Constittrtion of India seeking a Writ of Certiorari cannot re-
agitare the issues u,hich are alreadv decided by two facffinding fora.
Learrred Standing Courrsel corrtended that the scope of Writ of Certiorari
is linrited only to the.iurisdictional error and relied upon the judgment of
the Apex Courl irr Central Council.for Research in Ayurvedic Sciences
Vs B;kartan Das ((2023) l6 SCC 462) u,herein it has been held that "the
two cardinal principles of law governing exercise of extraordinary
jurisdiction under Art. 226 of the constitution more particularly wlren it
cornes to issue of writ of cer-tiorari, the F{igh court does not exercise
power of Appellate Tribunal. It does not revierv or reweigh the evidence
upon whiclr deterrrination of the inferior'l-ribunal purports to be based. It

,
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demolishes tlre order which it considers to be without jurisdiction or
palpably erroneous but does not substitute its own views dor those of the
i,ferior tribunal. The writ of certiorari can be issued if an error of law is
apparenr on the fhce oF the record. A writ of certiorari, being a high
prerogative rvrit. should rrot be issued on mere asking. The second
cardinal principle of exercise olextraordinary jurisdiction under Art.226
oFthe Corrstitution is tlrat ilr a given case, even if some action ororder is
challenged in thc \\'rit petition is tbund to be iltegal or invalid, rhe High
court. r'hile c.rcrc^isi.g its extraordinary jurisdiction thereunder, cin
refuse to upset it r'ith a vier' of doirrg substantial justice between the
par-ties. Article 226 of the constitution grants an exiraordinary remedy,
whi-clr is essentialll discrerio*ary, arthough found on legal injury. It is
perfectly open for the writ court, exercising the flexible-po*.," to pass
orders as public inrcrest dictates an<J equity piojects.

7- After considering all the facts, this court is of the opinion that
the above writ Petition has to l'ail for the reasons that consumer
Grievance Redressal Forum is not lnade a party nor the Award passed byit has rrot been questioned in trre above wrii petition, and on the two
cardinal principles eoverrring the issue of writ of certiorari as the
petitioner lras not slrorvn nor conterrded that the Award passed by the
Vidyuth ombudsnra, was one witlrout jurisdictio,, or parpabry
erroneous.

8. In view of the above discussiorr, this court finds no illegatity or
irregularity in the action of Respondents and tlre writ petition as'framed
is totalll'rnisconccived and is liable to be disrnissed for tlre reasons stated
above.

9. The Writ Petition is accordingly, disrrissed. No costs.

10. Consequently, the miscellaneous Applications, if any shall
stand closed."

8. Being aggrieved, the appellant is in appeal

9 We have heard learned counsel for the parties.

10. Two aspects emerge out of the pleadings and documents referred

to from the record. one, that alr the seven premises, though had separate

connections, but were engaged in same activity of plastic industry



(plastic cutting, melting plastic and plastic Dhana). Two, clause 3.5 of

the conditions ot' Suppll cluored above pcrrnits the Distribution

Cotrlpartv to club rnultiple conrtcctions existing in single prcrnises as a

single service connection artd clrarsc the total consumption of all the

consurnr:rs at the appropriatc tarif'l.s applicable for a single service

conncction after issuing noticcs to thc concerned consumers w.here it is

reasonatrly established that the cousumers ol'the same group or farnily

or firm or companv who arc availin_9 suppll,under diff'erent service

cottnccticns situated rvithin a sirrglc prenriscs by' splitting the upits.

Cllause 3.5.4 of the Conditiorts of Supply further provides rhat if the total

connected load of all multipte connections exceeds 75 Hp, the

consurners have to sr.vitch ovcr to I{ t supply or L'l' III(ll) as the case

nr.al'be irfter regularising their scrvices by follo',ving the procedure fbr

availing such supply rvithin 60 cla1,s fiorn the date of service of such

ttotice. 'lhe lact that rnultiplc conncctions n,cre carryin-e out the same

activity zLs found in the inspection *,as affrrmed in the first round of

litigation by the learned cGRIr as per the finding extracted above rvhich

became final. The second rouncl of litigation before the learned CGRF

was on behalf of individual consumers/connections with the complaint

that their meters have not been dismantled and the refund balance has

not been paid. The learned cGItF vide order clated 15.05.2023 partly

8
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allowed the complaints with directions to pay the arrears against the

respective scrvice connections as per the demand (final reading) raised

b-t' the TGSPDCI- w,ithin sc\,en days from the date of issuance of

dernand notice by'l'GSPDCI-. I'GSpDCL was dir,ected ro dismantle the

seven service connections withirr one month after payment of all the

dues against the said service connections duly following the

departmental rules in vogue and report compliance. Thereafter, being

aggrieved, one of the consunrers. who is the appellant, approached the

learned rvrit court rvith the pra),er as referred to above.

ll. Learncd counscl fbr the appellant has sought to question the

findings w'hich have attained finality in the earlier round of litigation on

the clubbing of, connections. I-rowever, that is not open to challenge

now. The I'GSI'>DCL has converted the rnultiple connections to HT

connections since the combined load was above 75 Hp. The meters

have also been disrnantled alter compliance of notice period. The

learned writ court, therefbre, rightly refused to interfere in the matter in

exercise of certiorarijurisdiction, as no error or irregularity or illegality

or irrationality has been fbund in the findings of the learned inferior

forums or Ombudsman.

t
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12. Learncd Standing Counsel fbr'I'GSPt)CI- has also taken us to the

findings of-the learned CGRF in the tu,o rounds of litigations and that of'

the Otrtbtulstttatt Lo bring honre the point that thc issues relating to lact

are r1o lonser opcn {br being raised at this stage irr appeal proccedings

u'hcn nonc of the grounds to ittvokc certiorari .lurisdiction of thc court

are satisficd.

13. Ulton hcaring the learned counscl f'or the parties ancl upon perusal

ot'tltc relcvaltt rnaLerials placed licmr the rccrlrd and on perusal ot'thc

irnpu-enerl orclcr. u,e do not t.ind anv error in the approach o1'the learnccl

rvrit cour u'arranting interference.

l-+. 'l'herefirre, the instant appeal is disrnissed.'l'here shall be no order

as to cost;

I
I

/

Miscellaneous appllcations perrding, if any,, shall stand cl.o_q_gd.

//rRUE copytt ,.F8fyfll8il.+H,*. 
I(e

To, SECTTON OFFTCER
1. One CC r:o Ms. NISHTHA, Advocate tOpUCI
2, ONE CC IO SRI N.SREEDHAR REDDY, SC FOR TGSPDCL TOPUC]3. Two CCs l

nvoeriSio'hfi?l FoR ENERGY, Hish court for the state of retansana ar

4. Two CD C:opies

BSR/BSK
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HIGH COURT

DATED: 1110212026

JUDGMENT

WA.No.1liO of 2026

DISMISSING THE WRIT APPEAL,

WITHOUTCOSTS
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